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rafly do not enter into  long-term
trade agreements, and particularly
most of the West European countries,
the US, and the UK, they do not
have g formal agreement. That does
not mean that the trade arrangements
are not there, There was no parti-
cular point which came against this.
It is not the tradition to have an
agreement with these countries,
neither on our side nor on their side.

Suri SANTOKH SINGH: Apart
from other items there is a possibility
of entering into business with Aus-
tralia for chemicals. May I know
what items are included in these
chemicals? Will the hon. Minister
please dilate on this?

Szt MANUBHAI SHAH: Dyestuffs
in which the hon. Member is interes-
ted could be exported to Australia.
There are many other chemicals,
heavy chemicals some of the persides
some of the paints and varnishes,
pharmaceuticals, etc, As a matter of
fact it is a new continent emerging
almost as rich as or richer than the
US.A. I would like the chemicals
manufacturers of India tg sell more
and more in the Australian market.

Surt I. K. GUJRAL: According to
the statement laid on the Table the
hon. Minister had drawn their atten-
tion in Australia to the difficulties
of the Indian exporters arising from
the Australian practice in relation
to the valuation of goods for the
asgessment of duty. May I ask the
hon. Minister if this fact is not a
negation of the internationa] agree-
ments on tariff and may I know if
the attention of the Australian Gov-
ernment was drawn to this fact that
it is not conformity with the cur=
rent practice?

Siry MANUBHAI SHAH: This is
a practice which is against all inter-
national policies of trade accepted
throughout the world in international
conferenees. But this is an ancient
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practice adopted by Australia which
was there even before the GATT
was enforced, and this has been pro-
tected and saved by protocols. Thit
dates back to a pre-GATT  period,
something like 1885 or so: We have
drawn the repeated attention of Aus-
tralia and Canada that this type of
valuation—what was valid in those
years before 1950 or 1960—should no
more hold good and that they should
revise them,

SCHEME TO PROVIDE INCREASED FINAN-
CIAL ASSISTANCE TO SMALL SCALE
INDUSTRIES

+947 Suri S. C. DEB: Wil the
Minister of INDUSTRY AND SuppLy be

pleased to state:

(a) whether it is a fact that Gov-
ernment is preparing a scheme to pro-
vide increased financial assistance to
small scale industries; and

(b) if so, the details of the scheme
and how it is going to be implement-
ed?

Tue DEPUTY MINISTER 1N THB
MINISTRY or INDUSTRY aND
SUPPLY (SHrr BiBupHENDRA Misra):
(a) and (b) A working Group ap-
pointed by Ministry of Industry and
Supply is looking into the question of
fourth plan targets ang the financial
provision which might be needed for
development of small scale industries
during the fourth plan period. As the
Working Group has not yet come to
any definite conclusion it is nof pos-
sible at this stage to give any details
in this regard.

Surr S, C. DEB: May I know when
this Working Group will give its re-
port and when it will be possible to
have it laid on the Table of the
House?

Sart BIBUDHENDRA MISRA: It is
expected that the report will be given
by the first week of June. After the
report is submitteg naturally on the
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basis of it some discussions with the
Planning Commission will start and
further discussions will follow.

Surt BHUPESH GUPTA: When the
Plan frame for the Second Plan was
formulated, Prof, Mahalanobis pointed
out that the Bmall-scale industries
would have a very important part to
play and that proper allocation should
be made, and he suggested Rs. 400
crores. The amount was reduceq to
Rs. 200 crores. That is how it is be-
ing reduced. May I know whether
the Government has considered, apart
from the Study Groups and so on, the
question of giving adequate assistance
for the development of small-scale
industries specially in the wunder-
.developed regions and may I know
whether it is not a fact that the State
Governments concerneq have time
and again made representation to the
Central Government for adequate
assistance, which is not forthcoming?

Ssrr T. N. SINGH: 1t is true that
we have not been able tp provide all
the acsistance that should be given to
the small sector, but at the same time
I can assure the House that during
these ten or fifteen years there has
heen a phenomenal growth of this sec-
tor in the country. In regard to
further assistance, apart from what-
ever may be declded by the Working
Group, we are also considering in
consultation with the Reserve Bank of
India a method of giving loan assis-
tance to a number of small industries
and obviating some of the difficulties
which they generally fingd,

Surt M. M. DHARIA. Will the Gov-
ernment take into consideration the
merits of individuals starting small-
scale industries while giving financial
assistance and doing away with the
present practice of refusing loang for
want of surety and other technicalities
which ultimately deny timely help to
the entrepreneurs coming from poor
families?
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Suri T, N. SINGH: That is one of
the problems which has to be tackled.
But then on the question of security,
it should not be so rigidly enforced;
but it should be remembered that
these are all financial organisations
which are giving loans, and we should
not try to deviate too much or very
far away from certain accepted re-
quirements or norms of financial ins-
titutions.
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*72. [The questioner (Shri Babu
bhai M. Chinar) was absent. For ans-
wer, vide col. 1814 infra.]

DOWNGRADING OF POSTS OF STATION
MASTERS

*248. Serr P, K. KUMARAN: Will
the Minister of RaiLwAYs be pleased
to state:

(a) whether it is a fact that about
seventy-two posts of Station Masters
on the Southern Railway, now in
grades Rs. 250/380 and above have re-
cently been downgraded to lower
scales; and

t{ 1 Hindi transliteration,



